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CENTRAL ACniNlSTRATI VE TRIBUNAL PRINCIPAL BENCH

NEW DELHI,

O.A.No# 2064/1996 . ^
Neu Oelhis this tha . dsy of' r'lay#1997#

HDN 'BLE P1R.S,R,ADlGE,PlEnaER( a) .

1, Hans Raj -s/o Moti Rsro,,

2, Birsnder Prasad s/o BhaQuati Prasad »

3, Vijender Kumar s/o Shri Oiandsr Singh,

4, Bilochan Prasad s/o Shri Bhaguati Prasad*'

5, Rajaey Kunar s/o Shri Shy am Behari Lai,

6, Dai Kumar Pal s/o Shri Rakash pal,

7, Mahesh (JiaOd Doshi s/o Shri Keshav/ Dutt Doshi,

0, (Xirga Prasad Gupta s/o Shri Ran Roop Gupta
9, Rakash Kun ar Plaka s/o Shri Ram Rattan,

lO^Mohd, Haroon Rashid s/o Mohd, Naim-uddin,

11, TriSnhu van Nan del s/o 6hri Fakir Nandal,

12,Gopi Chand s/o Shri Sumer Singh,

13, Saht Ran \/einja s/o Shri Ran Pal tan,

14, Abdul Sattar Khan s/o Shri Abdul 3 ebb ar Khan,

l5#\/iv0k Kumar Saxsna s/o Shri Shyam Behari Lai

16, f^mesh Chander Oixit s/o Shri \/irdrjder Oixit*

17, Chhattarpatl s/o Shri Noti Ffem,
10, Ashok Kumar s/o Shri Chhatar Singh,'

19,' Bhupinder Singh s/o Shri Dai N a rain,
2D, Danardhan'a^G shri Nahadev Rao

All Casual Ldbourers in Da Fanes Research

and Development Organisation, Ninistry of Osfance,

*B* Uingh, Sena Bhauan, Neu Del hi»

, ,,, Applicants,

(By Adviocata^: Shri N,L,Chaula )

Versus

Union of India

through

1, The SacretaC'#

Ninistry of Defence, Govt,.of India,
South Block,
Neu Delhi - 110011,

2, Director General & Secretary,
Govt, of India, Ninistry of Defence,
Defence Research & Oevalopmant 0 rganisatlon( DROO)

Raom No, 138, South Block,
Neu Delhi - 110011,

3, Di r ecto r,
Director a ta of Nanagement Servicas,
OROD, Headquarters, Ninistry of Defence,
Govt, of India, Rjom No,24? 3 uing,

Sena 0hauan, OHg Post office, .
Neu Delhi -110011,
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\  , 4« CA re cto r»
■  Directorate of per^nnal,-

DRED» Headquarters, Ffcom No«^22l»
B  Ulng, Sena Bhauan, DKq Post Office,

Nau Delhi - 110011, ....Respondents,

( By Ad\ocabas Shri M,K.Gupta).

JUDGTIEWT

BY HOM *BLE PI R. S. R. A DIG g WCTBERCa)!
'  ' ' ' ■ - >

Applicants yho are presantly working as

Casual Labourers with respondents seek grant of

temporary status in redact of 7 of thanseives with

consequential benefits and also regularisation

from the dateCs) they bacane eligible ^dfot from

the date uhai a regular vacany becafne avail^le,

uhichavs^ is earliei#

2. I ha\/e heard ^plic^ts* counsel Shri Olawla

and re^ondehts* counsel Shri M.K.Gi^ta ,

3. In so far as the prs^er for grs^t of

tanporary status to 7 out of the applicants is

concerned^ . Shri Gupta stated that respondents would ■

have no objection in considering their cases for

grant of tempora:^ status as per rules and

instructions on the subject. F^sponddits should

consider the sane and pass necessary orders in

X  this regard in accordance with rules and instructions

on the subject within three months from the date

of receipt of a copy of this order#

AS regards the prayer for regularisation,

Shri Gupta stated that the applicants* claim for

regularisation would be considered as per their

seniorily against available vacsicies in the DRCD

Hqs Unit where they are presently working • Shri

Chaiula contended that vacancies are available in

other units of DROD which functioned under the

/?-



I

7.- 3 -
9

adninistrativa control of DRCD Hq», afHtapplicants

should be considered for regul arisatlon against

vacancies avail ̂ le in other units also^ in eluding

those located even outside Delhi, aS applicants

are uilling to serve even outside Delhi, This

is challenged by Shri Gupta uho con ten that the

Various DRDD units are separate and independent, en tities»

and applicants uho are casual labourers in DROD H,q

Unit cannot be regularised against vac^cies o ecu ring

in other DRDD units,

5b Respondents should consider applicants* claim

for regul arisation in order of their seniority

against permanent vacancies as and uhgn they become

available, strictly in accord^ce uith rules and

instructions on the subject,

6, This OA is diqDOsed of in terms of paras IS>3

and Sabo ve. No costs.

(  s.r,adige/
• ̂ PlEnBER(A)l

/ug/


